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ORDER 

PER C.N. PRASAD, JM,  

 This appeal is filed by the assessee against the order of 

the Ld.CIT(A)-24, New Delhi vide order dated 17.07.2025 for 

the A.Y. 2015-16.  In this appeal the assessee has raised 

following grounds of appeal :-  

1. Ground No. 5. That on the facts and 
in circumstances of the case, the Ld. 
CIT(A) erred in upholding the levying the 
interest u/s 234A, 234B and 234C of the 
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Act of Rs. 1,51,847/-, Rs. 15,37,446/- and 
Rs. 15,487-respectively. 
 
2. Ground No. 6. All the above grounds 
are independent and without prejudice to 
others. That the appellant curves the right 
to add, modify, amend and DLEETE the 
grounds of appeal during the course of the 
hearing 
 
3. Ground No. 4. That on the facts and 
in circumstances of the case, the Ld. CTT 
(A) erred in upholding addition to the tune 
of Rs. 1,50,000/- made by the L.d. 
Assessing officer w/s section 69C r.w.s 
115BBE of the Act being commission 
expenditure of 3% of accommodation entry 

 
 
4. Ground No. 1. That on the facts and 
in law, the Assessment order dt. 
26.12.2021 passed by the Deputy 
Commissioner of Income Tax, Central 
Circle -6, New Delhi (hereinafter referred to 
us "Ld. Assessing Officer" OR "Ld. A.O."] 
u/s 153C r.w.s 143(3) of the Income-tax 
Act [hereinafter referred to as "the Act"] 
and upheld by the Commissioner of 
Income Tax (Appeals)-24, New Delhi 
(hereinafter referred to as "Ld. CIT(A)"] vide 
order dt. 17.07.2025 is bad at law & facts 
and is void ab initio. 
 
5. Ground No. 2. That on the facts and 
in the circumstances of the case and in 
law, the Ld. CIT(A) has erroneously 
observed and hold the followings: "The 
Appellant had not filed any submission till 
this date" when as per record the 
Appellant had submitted the paper book 
on 08.07.2025 was about to file Rule 46A 
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application along with detailed 
submission. 

 
6. Ground No. 3. That on the facts and 
in circumstances of the case, the Ld. CIT 
(A) erred in upholding addition to the tune 
of 6 Rs. 50,00,000/- made by the Ld. 
Assessing officer u/s section 68 r.w.s 
115BBE of the Act by erroneously treating 
unexplained 

2. The Ld. Counsel for the assessee referring to ground No. 

5 of grounds of appeal of the assessee submitted that even 

though the assessee furnished various details before the Ld. 

CIT(A), the Ld. CIT(A) dismissed the appeal of the assessee 

sustaining the addition made u/s.68/69 of the Act without 

taking cognizance of such details furnished. The Ld. Counsel 

for the assessee submitted that the matter may be restored to 

the file of the Ld. CIT(A) for deciding afresh after considering 

the application filed under Rule 46A and the additional 

evidences furnished by the assessee in the course of 

proceedings before the Ld. CIT(A).  

3. On the other hand the Ld. DR has no objection in 

restoring the matter to the file of the Ld. CIT(A).  

4. Heard rival submissions and perused the orders of the 

authorities below.  On perusal of the order of the Ld. CIT(A) it 

is noticed that the ld.CIT(A) did not take cognizance of 

application filed under Rule 46A and additional evidences 

furnished by the assessee before Ld. CIT(A).  Thus, in the 

interest of justice this appeal is restore to the file of the Ld. 
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CIT(A) for deciding issues afresh after providing adequate 

opportunity of being heard to the assessee.  

5. In the result, the appeal of the assessee is allowed for 

statistical purpose.   

Order pronounced in the open court on  30.01.2026. 

 

Sd/-        Sd/- 
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